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CCNTRAt. AOnlNISTRATIUE TRIBUNAL
principal bench, NEy OELHI

e,H,No,2090/1990

New Oelhi, This thB^=/"^-Oay of October 1994

Hnn'bla Shri Justica S.C.f^athury Chairman
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Tailor and paraahop Ordnance Depot
Shakur ^asti

By Shri B.S. Plainee, Advocate
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Union of India? Through

1, The Secretary
. i^linistry of Defence -

Army Headquartsr
Neu Delhi.

2. The Officer Conimandiog
Ordnance Depot
Shakur Basti
Delhi,

8y Shri .L, Verma, Advocate

Shri Oulichand b/o Hadu Ram
Shri Satbir Singh s/o Shri Darywa Singh
Shri Tote Raro s/o Shri Cbant Ram
Shri Om Parka ah »/o Shri Chirangi Lai
Shri Chaker Datt s/c Shri 3ay Naraian
Shri Uday Singh s/o Shri Chatram
Shri Khusi Ram s/o Shri Oudhu Ram
Tulsi Ram s/o Shri Sukhari Ram
Shri Chotta Ram s/o Shri Sukhari Ram
Shri Nanak Chand s/o Shri Chuttan Ram
Shri Kahyalal s/o Shri Ram Parsad
Shri Ohar&m Nath s/d Shri Qhanye
Shri Shiw Prasad s/o Shri Mangram
Shri Kishan Chand s/o Shri Kulichand
Shri Sultan Singh s/o Shri 3iuan La1
Shri Pritam Chand s/o Shri Bantu Ram
Shri 3anak Dulari s/o Shri Rahender Pal
Shri Surjeet Kaur s/o Shri Nand Kishor
Shri Santi Devi s/o Shri Rohan Lsl
Shri Chandsr Kanta s/o Shri I*iadan Lai

.,Aoplicents

. .Rasp ondents

ORDER,

Hon*bl8 Shrx P.T.Thiruv3nQadam,i^etnbBr(ft)

1. The applicants are uorking as tailors in

Ordnance Depot, Shakur Basti and they were alioued

scala of Rs.800-1150 on 1,1,86. It is iheir

grievance that they should have bean placed on

the scale of Rs,950-1500 with effect from that

date and this OA has bean filad for a direction

for such fixation.
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2, The learned counsel for the applicants argued
that •- nurabsr oF categoriss like painter,

up holsters/paokers uete also in ths aame aoaU
as tailors yi2 Rs,210-290(Third Pay Commission

Scales). Houewar all these categoriea excepting
the tailors hava been prowided with the replacBraent
scala of Rs.950-1500, whereas the tailors have been
given the scale of Rs.800-1150 with effect from
1,1,86, Thus the applicants have been discriminated

against. It is also argued that the tailors in

other ,branches/departments have been given scale

of Rs,950-1500 uhilB only the tailors in Ordnancs

Depot hay® been conferred the seals of Rs,800-1150,

3, Tha learned counsel for the raspondants

referred to th« counter affidavit and traced the

background to the issue. It was mentioned that

tha Third Pay Coramission had racomnjended in para

19 of Chapter 19 th# setting up of an Expert

Classification Coraittee(£CC) for studying and

evaluating the job contents of all industrial

jobs in defence establishments and for evaluating

suitable pay scales within the franie ucjrk of the

recommendations of the Pay Caramission, Thus the

ECC headed by Mr. Justice KC Puri, retired

^udge of Allahabad High Court was constituted to

go into the details. This Committee studied

more than 1700 industrial jobs in various

defence establishments and applied the technique

of job evaluation following the point -on

rating raethod. Though initially the ECC had

recomaended 9 different pay scales to
/of

correspond to different slabs/point ratings

it . i was later decided in consultation with

the federaticnai of .the efnployee,sto compress
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the nine pay scales into 5 pay scales and tha oo-

relation was ewolwed as unders-

"Co-gelation Point range evels/ed on the
basis of'5 pay scales .

Scale R3« PQinta

196-232 Upto 205

210-290 206-250

260-400 251-328

330-480 329-388
n

380-550 389 &. abowe

4, The points scored by tailors of AOC as per

job evaluation were 228 and accordingly thsy ware

fitted in the scale of R3.210-290,

5, tater» ^ ' the case of tailors of AOC uas

referred to anomaly oororoittee which did not find i

any anomaly in the pay scale of tailors of AOC arrived at

on ECC > < point rating .

6« Based on further representations a special

coininittee haadad by Brigadier Gopl was constituted

but the report of this csromittee which was an

internal committee was not published*
I

7. It is the case of the respondents that the
7in

difference^ay scales between tailors of AOC and

tailm's of other branches as well as those belonging

to other trades had arisen cnainly because of the

varying j€^ contents. In the face of this we cannot

accspt thec.argu!aent that the tailors of AOC have

been discriminated against*

Be It wa@ -ihen argued by the learned counsel for

applicants that even the authorities of Ordnance

Oepot at Sh«kur Basti recommended to the Uestern

Command Headquarters for removing the anomaly

of tailors of AOC being in a lower scale vis-a-vis

1 other comparable groups. But it is the stand
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of the respondents that such recommendation was

made because of the representations from the

uni ons/a as ociat i on s#

9. Reliance h*» - been placed on the orders passed

by Bangalore Bench of this Tribunal in OAs 2G29 and

2039 to 2041 of 1988« This was a case where

the Permanent Uay Inspect ors(PUl) and Permanent

Uay (nistriesfPUW) of Indian Railways had been

provided with the same scale# The Tribunal

©bserved the aquation of the supervisory posts

of PUI with those of PUW is ex facie,inequitable

and directed the competent authority to

re-eualuate the nature of duties and responsibiliitea

in the post of PUI and revise the pay scale

accordingly. The main premise was thtit the

supervisory and supervised were in the same scale.

The learned counsel for the applicants could not
/en the

cenfirm that^asis of this order thete ua® any -

revision in the pay scales of PUIs« Be that a®

it may, in this case the respondents have denied

that the tailors suprvise the work of tailor (mates

in para 4,13 of the reply. Hence the main

ground of the applicant© that they should be in

a scale higher than the tailor3(mates) who are

also in the scale of Rs.000-1150 cannot be

sustained.

10, The learned counsel for the applicant©

referred to the ordei&a of this Bench of the

Tribunal in Ofts 1776/88, 19/89 and §86/89 where

a direction was given to rationalise the pay

scales of Professional Assistants who are

promoted from the feeder post of senior computer.

All these pasts were carrying scale of Rs. 425-700

and mainly on the ground that a higher post of

premotion should be in a scale higher than the
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feeder post a direction for retionalisaticn of the

pay seals of the higher post uas ordered. It is

the contention of the learned counsel for the

applicants that this ordeirbeen complied with.

The learned counsel for tha respondants houe\/er

relied on tha observation of Their Lordships of

Hon'ble Supreme Court in State of UP Ms, 3.F .Chaurasia

reported in AIR 1 989 SC 19 to the effect that the

ev/aluation of dities and responsibilities of yi^rious

posts should be left to the expert bedies and the

court should normally accept the recommendations.

It was admitted by the'learned counsel for the

applicants that a memorandum has been ajbmitted

by the applicants to the Fifth Pay Commission uhich
/

has been constituted and whose proceedings are

uell under way, Ue also note that the main issue

regarding pay scale for tailors has been gone into

by the ECC as uell ks by Anomaly Committee, In

tha circumstances, ue dp not consider it proper to

give a direction to the respondents for rationalising

the pay scale of, the tailors, at this stage..

11. In vieu of what is stated above, the Q.A,

is rejected. There shall be no order as to costs,

•• • '1 J.:-' ••

(P, T. THI RUU £N GaDA N) (S , C. MA TH UR )
ember (a)' Chairman

'LCP'-


